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ROTES OF THE REGIRTIY \ ORDERS OF THE TRIBUNAL },
It is Qubmitted by Mr.B.Mohanty, leamned couns
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for the applicant that he will ascertain the position
and in case there is no stay order of the honourabie
High Court he will file an affidavit to that effect
and for this he wants time till 27,11.2000.In view Of
this adjourned to 27.11,2000.Learned Government
Advocate, Mr.K, C,Mohanty is alseo directed to ootain
jnstructioci with regard to the orders of the
Hon'ble High cCourt,if any on the question Of
promction ©f applicant.pLet a copy ©Of this crder pe

given to learned counsel for ooth sides.

adjourned to 27,11.2000,
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ORDER DATED 28-11-2000,

Learned Govt.Advocate has filed instruction.
we have heard Mr.B.Mohanty,leatned counsel for the
applicant and Mr.K.C,Mohanty,leatned Govt,advocate
appearing for the state of Orissa who has filed the
order of the Hon'Dle High Court staging further
promction and posting of applicant.In view cf this
at the instance of learned counsel for the appli;’_ﬁnt
the 0A is adjourned to be taken up as and when moved
by learned counsel for applicant, ‘ A
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